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The orief facts of the case are that tL 

the father .f the arplilant, while working as 

ssistant in wimaara, S.C. ijird on 9.3.95. 

The applic-ant had apr.ached this Tribunal in 

N..625/97. 	The aj.plicant applied for c.mpassisnatc: 

apaintment and on 14.2.97 the circle Relaxation 

committee ec.ved the case of the applicant for 

comassi.flete ap.intmt as c.stal Assistant 

cadre. The approval order was communicated •y 

Res*neflt No.1 in his Memo No.RF/47-1/92 

at€d 26.€ 2.97 providing aintmt in i3hU.aneswar 

Divjs1on. The case .f the alient was ajr.ved 

on cmpassi.riate ground in 3hu.aneswar jivision out 

no vacancy was availa'ele a!ainst 5% quota. In case 

r the year 199697 no vacancy falls un'cr 

compassionate apointmt quota in 3hUafleswar 

DiviSi.n, the Reson'efltS are directsd to calculate 

the vacancy position in any other DivisiOn in 

orissa an previd cempassianate aointrnt to 

the app1ien 4%: within a period of 6€ days from th 

r 


